
-I 

Central Administrative Tribunal 
PrinciPal Benc h 

OA No. 2763 / 2003 

New Del hi t h is t he 18th day · of Novembe r . 2003 

Ho~ ' ble Shri V. K. Maiotra. Vice- Chairman (A ) 
Hon "b l e Shri Bha r at Bhu s han. Me mber CJ ) 

Pal Deve ndra S i na h. 
S/o Shri. Ram Nat h Pal . 
2391 . J hinaur Pu ra . 
Pos t Offi ce: 3ankat Moc han. 
~"ia.t hu ra ( U. P) 

(By Advocate: Shri O.N. Sharmal 

1. Un ion of I ndi a. 

- Aj)Dlicant 

U-woua h t he Di 1~ect01~ Genen3.l o 'f Med ica.l 
Serv i ces (Army ). Adi utant General"s Branch . 
CDGMS-3 (8)Section). "L" Block . 
Army Headquarters. D. H.O. Post Office. 
New Delhi - 110 001. 

2. The Offi ce r Commandinq . 
Mi litarv HosPita l . 
Mathura- Cantt . 

ORDER (Oral) 

- Res pondents 

Hon'ble Shri V. K. Majotra. Vice Chairman (A) .. 

Learned coun sel heard. 

2 . APPlicant is s tated to have been selected 

for t he Post of Ci vili a n Motor Driver . and was o f fered 

a.DPO in t rn e n t as s uc h on t wo years probation . on· · 

23.5 .2002 . It is s tated that aPPli cant met with the 

r oad accident causi na p hys i cal a ilment and f r acture in 

t he l ea du e to the road accident. He r~ ema i n ed 

hospital ised from Jun e·. 2002 to 15.2.2003. When the 

app lican t on recovery rePorted fo r~ i o in in a o n 

16.2.2003 and presented medical cert if icates of his 

p hysical fit ness. he wa s not pe r mitted to ioin . 
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.3,. Ao1::>l icant had on f i led 

OA-1324/2003 whi ch was disoosed of on 28.5.2003 

directina t he respondents to pa ss a reasoned o rdar on 

aoo li c a n t ,s oendina ,~e or~esentati.on da ted 17.3.2003. 

T he i mouqned order dated 22 . 1 0.2003 (Annexure A- 1) had 

been oassed bv the resoonden ts i n comoli. a nce of the 

Tribu nal 's directions s tated i n t he af o r esa id orde r o f 

t he Tribuna l . While reiect ina a oo l ican t"s reauest for 

i oin1na. t he resoonden ts have stated that aoolican t 

had reporte d for duty o n ly on 1 6 .2 . 2003 by wh ich ti me 

t he stioulated s ix mo n t hs" oeriod had alread y l apsed 

and in the r esult t he offer of appointmen t to the 

a~:>Plicant made o n 21 .6 . 2002 had also lat)sed 

automaticallY .. As s uc h. he wa s not allowed to ioin 

t~ he post . 

4.. Learned c oun sel of the aPPli cant has 

brouaht to our notice Ann exure A-1 2. whi c h are DOPT OM 

dated 9.8 .1995 and Mini s trv of Ho me Affairs OM dated 

6.6 . 1 978 to t he effect that even in case o f 

~~ ~::cru i t rn e nt t h rouah the UPSC an/" o f fer of appoi n tment 

whi c h has lapsed s ho u ld no t ord i nar i ly be r evived 

late r. except i n exceptional circus mstances and on 

aroun ds of publ ic inte r~est ". Learned coun se l stated 

t hat aop l icant was a candidate fo r the post of 

Civilian Motor Driver a nd i n exceptional ci r cu mstances 

of havina met with a n accident. he had not been i n a 

pos ition to ioin o n t he of f ered oost wi thin a Period 

o f s ix mo n t hs. Le arn e d counsel s ·tated that 

respondents s hould ha ve considered the exceptional 

circums tances a l lowina the aoPlican t to ioi n on the 

POSt. 

- ,.... 
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5.. While the claim of the aooltcant cannot be 

allowed on merit. r·esoondents mav consider· the 

aDol icant' s case tJ-eatinq the ci rc.:urnstances of the 

aoolicant as exceot1onal. 

6. OA is disoosed of ~,.>nth the above 

observat;fons .. 

( IJharat Bhusl1an) 
Member (J) 

cc . 

(V}~ 
Vice-Chairman (A) 




